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RAJAS™ HAN HAN HICh CC URT JODHPUR
No. I/A(m)(a)U )26!202 1550 . Date: \g\os

LET 'ER GF OFFER

Upon selection of Mr. Dharur Dhar Siagh Rana S/0 Shri Sant Lal, resident of
B-104, Shastri Nagar, Jodhpur os.

Legal Rescz: cher under the provisions of
Scheme for engaging Legal ? Psearcher /in Raj:sthan High Court, offer to join

within seven diiys from t:c date of receipt of *: letter is being mx:de broadly on
following terms ¢ conditions:-

1.That it is pure tesnporary contrace:al as- s, wreent for a period of one year which
shall not enteil you to claim ar;y regudas &1 <isvment,

2.Premature discharge of wiz assigivnem with-out notice shall be lawful provided
concerned Hon'hiz Judge mckes writi: a recor nendation.

3.A fixed honorarium of %s. 50,000/- per wionth without a'ny dearness or other
a]lowénce/perqliisite, shall be paid to yoo However, proportionate reduction shall
be made on account of unavihorize:l ahsence so also, absence beyond permissible
period of leave. | )

4.You shall be entitled to one casaal leave on corpletion of one calendar month
and un-availed casual leav- wili acouwmnulate uptill determination of term of
engagement | S

5.The provisions contained in Scheme fr+ engaging Legal Researcher in
Rajasthan High Court are binding npon yoa.

6.0n successl completien of ter™ ol ass;. nen:, a certificate by the Registrar
General shall o2 issued. )

7.You will maintain devotior to duty, ard high standard of moral, during the term
of assignment. You will not disclose any fact which comes to your knowiedge on
account of such official attachment, w.ring or after completion of term of
assignment, unless such dis:losure 15 lagally required in discharge of lawful duties.
8.Your principal duties are as follows:

(a)To read the case files, and prepare the case, i.2. case summary and notes and
chronology of 'events of suii a é&)mpl'e hensivs: nature, that it may give to the
Honble Judge a complete view of the r..ter, including the legal questions
involved, and the latest case-law having bea: g on the case either ways,

(b)to search and rasearch legal pum and ,r:naples under comrui and gllldEa of
Hon'ble Judgs, B

{c)to search oui case law, fjtles peers and other relevant material required in
discharge of ]udlaal/admlms.ramre work,

(d)to take down notes of argumem:, and 1. prepare notes of cases,

(e)to identify facts, issues and questions 1.t may arise in the course of arguments,

e

or as may be relevant for jurigment,
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(f)to maintain record of judgments by the Judge alongwith the point of law

decided in that particular case, and to maintain it in such a manner, as to be very

conveniently retrievable, as and when needed by the Judge, for any purpose
whatever,
(g)maintepance of record of administative corrésponding, administrative files,
and, if specifically entrusted, of particular judicial file(s),
(h)to perform whatever is directed, in the course of imparting training to you, with
regard to procedure and substantive law,

(Dto assist Hon'ble Judge in preparing any _speechfacademic paper.
" 9.You will not be entitled to practice as a lawyer or to take any employment during
the term of assignment. If already enrolled, you will intimate Bar Council of
Rajasthan for suspension of Enrollment. _ o
10.That you shall wear a black coat (and in case of male, tie also) during court
hours.
11.That you will carry a photo affixed identity card with you so that free access to
court room, computer ceil and library can be given.
12. That you will not practice for a period of 3 years before Hon’ble Judge with
whom you were attached, nor will ever handle a case, with relation to which you
have discharged any duty, in any manner, as Legal Researcher
13.Breach of any term / condition or any indiscipline by you shall attract

termination of assignment without notice.




